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Response to Questions in Consultation Paper 
 

 

Q.1 Stakeholders are requested to give their comments on structure and contents of 
the proposed inputs for National Telecom Policy, 2018, clearly outlining the specifics 
along with justification. 

Ericsson Response  

We would like to share the following recommendations. 

Section B. Mission of NTP2018  

Additional points for considerations to include in the Mission (Section B). 

1. To enable societal and business transformation, public safety through a 

digitalized society leveraging connectivity by unleashing seamless 

broadband and digital services “anywhere, anytime, anyone, anything” 

at best in class quality at affordable price 

2. To ensure adoption of global standardization as the fundamental basis 

for global economic of scale and interoperability 

3. To position India at the leading edge of technology adoption curve than 

being a follower and ensure a healthy competition and viable business 

returns 

4. To aim for efficient usage of resources like spectrum and telecom 

infrastructure including public infrastructure to deliver enhanced digital 

connectivity  

5. Develop broad outlook towards influencing other policy makers where 

connectivity can be enabler for new technology and services 

Suggested amendments to the existing text is proposed for the Mission (Section B) 

6. To make available ubiquitous, ultra-reliable, and secured connectivity 

with extremely low latency for mission critical IoT/ M2M applications;   

7. To develop home-grown digital platforms and services harmonized with 

global standards for meeting the specific need of the country and 

exported for global requirements; 

8. To aim for self-sufficiency in telecom equipment manufacturing; and 

ensuring component availability in India at par with global supply chains 
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Section C. Objectives of NTP2018 

Additional points for considerations to include in the Objectives (Section C). 

a) To bring economic efficiencies through convergence of telecom and 

broadcasting services, leveraging next-generation IMT/Mobile 

technologies  

b) To promote business efficiencies through imbibing mobile broadband, 

IoT, clouds in to manufacturing process, industrial automation 

c) To ensure conducive infrastructural, tax and levies regime to encourage 

investments in manufacturing and export from the country.   

d) To ensure sufficient backhaul availability through fiberisation of radio 

sites and emphasis on intra-city fiber with expedient RoW permissions 

uniformly across the states 

Q2. Stakeholders may also suggest any other issue related to Policy Framework which 
stakeholders feel is important for growth of telecom sector, along with justification. 

Ericsson Response 
 
Technological progress is acknowledged as a necessary but not sufficient factor offering 
the possibility to drive structural change that can facilitate long-term, sustainable and 
self-reinforcing growth. 
 
However, adoption of new technology is conditioned by a social adoption process. If such an 
outcome is achieved it results in a collective mind shift, also known as a paradigm shift.   
 
The characteristics of a National Telecom Policy that has the capacity, to drive structural, 
long-term (several decades) sustainable and self-reinforcing growth by impacting basic 
value-creating conditions of individuals, businesses and public institutions; possesses the 
capability to transform economies, societies and nations.  
 
Economic development is increasingly viewed as a learning process; where innovation, 
technological progress, institutional transformation and capability are at the heart of 
the process. This shift in new economic thinking is a counter-reaction to neo-classical 
economic thinking. 
 
However, the new economic thinking does not stop there. An additional important feature of 
this new thinking is the view that markets also constitute a set of institutions such as 
government policy, legislation, courts, public agencies, regulators and regulatory 
frameworks. Hence markets consist not just of commercially motivated companies and 
consumers but also institutions that shape the market structure and conditions and 
therefore the conduct of companies. 
  
Ultimately, better policy outcomes will be achieved if a transformational policy framework 
assures that the nine generic policy challenges are identified, and the specific key ICT policy 
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issues are adequately addressed in the specific components of a transformational national 
telecom policy approach, such as: 
 

• Definition of objectives,  

• Firm and durable policy commitment,  

• Taking a strategic approach to ict-led transformation, 

• Formulating a cohesive reform strategy, 

• Specifying the policy reform agenda plan, 

• Performing a SWOT analysis, 

• Devising actions,  

• Planning the implementation and,  

• Execution of the transformational changes well.  

Technological progress comes with challenges, short to medium-term, in terms of economic 
and social costs. A society’s success and growth depends on its capacity to harness its 
technological transformations. For instance, there is a strong link between ICT maturity and 
the triple bottom-line benefits, but the scope of those benefits is not automatic. We can’t 
make deterministic assumptions about the benefits it will deliver and they depend on what we 
do, or what we fail to do, today and in the future. 
ICT, in general, facilitates economic growth, having a positive impact on national GDP 
growth, specifically products and services. It also enables larger market coverage, increases 
reach of businesses, reduces economic downturns & dampens business cycles, boosts 
economic output, employment creation, allows diversified growth strategies, especially during 
technological disruptions. 
 
Industry Transformation and Transforming Regulations in 5G & IoT evolution 
 
We are increasingly hearing the Mantra; Disrupt or Disappear.  
 
In reality, we can see different levels of change across industry; from evolutionary to 
disruptive. As ever, there are internal and external factors at play but through the path of 
evolution and disruption, across industries we are seeing the wide-reaching  effects of ICT.   
 
The convergence between sectors is posing specific challenges and creating difficulties. On 
the one hand, there is a risk that rules for the telecom sector will overlap with rules for the 
energy & utilities sector (as an example) and will need to be applied simultaneously.  
 
On the other hand, the value chain is changing and stakeholders are changing roles (e.g. a 
provider of smart meters/smart grids at the same time may be seen as an energy provider as 
well as a telecom provider), which leads to legal uncertainty. 
 
The NTP 2018 may consider the below factors, while framing the policy to be a front-runner 
in the fourth industrial revolution, to accomplish the mission/ objectives and celebrate India 
@75 years of Independence: 
 

1. 5G will be the network to realize the full potential in the Digital Society, 
transformation through digitalization, but also change lives of people, impact 
society and improve enterprises  
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2. There is a significant and enduring impact from regulation and policy framework 
on organisations’ ability to develop and deploy innovation in the related field that 
cannot be solved through technology or through commercial tools.   

3. Majority of investments in Digital Economy will be either private or PPP.  Hence, a 
broader tool box is required on regulation, programs/ funding, collaboration/ PPP, 
incentives to stimulate innovation and investments. 

4. Holistic approach is necessary - Digital economy & Broadband will be embedded 
in all sectors of society and convergence changes the relevant perspective of 
regulation, no longer adequate to conceptualize regulation from one sector/silo.  

5. Key overarching objective of a policy/ regulatory framework should be prioritising 
investments in to the sector/ country, stimulate economic activity, protect 
consumer and competition while enabling innovation.  

6. All digital players engage each other across the value chain in a variety of roles 

7. Digital is not a collection of related but separate markets, but rather a single, 
integrated ecosystem 

8. Economies of scale and scope/ network effect: Consumers benefit from size 
and scope; regulation should not impose barriers to their realization 

9. Dynamic Competition: Transformative innovation generates choice and value 

for consumers. Regulation should not inhibit innovation and investments. 

10. The regulations should also attract investments that enhance national well-fare 
and national competitiveness.  

 
What is the essential challenge in mastering a transformational change in cross 
sectoral regulation in deploying 5G & IoT and what is the role of national telecom 
policy? 
 

 
 
 
Data protection and privacy: We have privacy and data protection laws and regulations in 
place, however they can assume different forms - whether horizontal legislation, sector-
specific and/ or self-regulatory principles. Although there obviously are considerable 
differences between the jurisdictions, the European data protection rules are generally seen 
as a golden standard. 
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Most of the data processed through connected-car applications and services qualify as 
personal data and thus trigger the applicability of data protection laws. However, Operator/ 
Platform/ Application/ Solution Providers would mainly process personal data for purposes 
determined by its customers or business partners acting as data controller or data processor, 
would not be subject to the majority of the obligations under data protection laws. 
Nevertheless, to assist customers in complying with their respective obligations and to 
comply with its own data processor obligations, operator keep privacy of the end-user in 
mind when deploying new systems and technologies.  
 
Tracking and profiling of users: In all jurisdictions there is legislation regarding tracking 
technologies and the conditions for using them. Tracking and profiling of individuals are 
considered as highly privacy invasive and consequently strict (notice and consent) 
requirements would need to be complied with when implementing such tracking mechanisms 
and carrying out such profiling operations.  
 
(Cyber) security: Data security should become a ley priority for businesses processing data, 
especially stakeholders in an IoT application context who, by the nature of the application/ 
services and technologies, collect big data.  
Existing security procedures and measures (including data breach notification processes) 
should be carefully assessed in view of current and new laws, as well as state-of-the-art 
security standards, not only to protect operator reputation but also to use the protection and 
security of data as a unique proposition to (prospective) customers.  
 
Telecom: Telecommunication services are typically heavily regulated. This service typically 
has to be covered under the prevailing license conditions such as UL, on a national level. 
 
Data flow and IT platform regulation: In all jurisdictions, the question of data ownership 
should be tackled from a multi-dimensional perspective, taking into account proprietary and 
intellectual property rights (some stakeholders may have) in the data, data protection 
restrictions to access and use of the data, etc. Additionally, the business models of the 
different stakeholders may also impact ownership and usage rights to the data.  
 
Cloud computing: A wide array of, regulatory frameworks are applicable to cloud services 
(general laws of obligations, consumer protection, ecommerce, etc.). In this regard, address 
and educate the typical concerns of customers and end-users on cloud services, including 
data security, availability of data, business continuity, government access, monitoring of 
data, etc.  
 
Liability: Liability of providers in a connected car context is not subject to a regulatory 
framework tailored to the specificities of the ecosystem of connected cars, and consequently 
operators and other stakeholders must rely on existing liability regimes.  
 
Ensuring contractual arrangements are in place between the different business partners for 
liability reasons w;r.t. applications and services and require following respective regulation/ 
laws.  
 
Electric vehicles: In the field of electric vehicles, a lot of questions remain to be answered 
from a legal perspective, particularly in relation to responsibilities (collection and recycling) 
and ownership regarding the batteries, the possibilities for businesses to offer electric 
charging infrastructure and/or battery swapping stations, and the technical requirements that 
must be complied with by such businesses. 
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Furthermore, governments' financial incentives in relation to electric vehicles and their 
infrastructure may be associated with the services it intends to provide.  
 
As governments are only about to start regulating electronic vehicles, there is room for policy 
and law making, and there is a global momentum among regulators. For instance, in Brazil, 
with respect to electronic cars, only tax-related initiatives have been undertaken so far, while 
in Australia initiatives are mainly related to standardisation and charging issues.  
 
Automated emergency calling systems for vehicles: In some jurisdictions (e.g. Brazil and 
Australia) this matter is not regulated whereas in European jurisdictions it is. An operator 
would in one way or another be implied in the eCall system for vehicles, and should be 
aware of the data privacy implications of the system, including the limitation not to re-use 
data collected via the eCall systems for other than emergency purposes.  
 
Sharing economy solutions: Although the sharing economy may have promising revenue 
forecasts for the stakeholders involved, most jurisdictions have no overarching dedicated 
regulatory framework or the existing legal framework has yet to adapt.  

___________ 


